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NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

'I 
If 

It is suomitLed by shri s.K.Dey, 

learned counsel for the applicant that he 

does not press his prayer for uashing the 

fleXU re.-16 transferring him fromiajpUr t(ywn 

to paradeep.HiS prayer in this CA is confi-ed 

to auashing of Anr1e<ure-14 communicating Certain 

adverse entries in his CRs to him.It is suomit'ed 

by learned counsel for the ailiant that against 

these adverse entries,he has filed a reresentstiOfl 

which is at Annexure-15 .rhis reresentaiOfl was 

pending at the time of iilinç this CA out during 

the pendency of the OA,the reresefltaCiOn has 

ocen disposed of a1against the order disosing 

of the representation the applicant has filed 

another fresh OA ocaring NO. 9 7/2001.I Vi1 

o±this learned counsel for the applicant submits 

that he does not want to press the CA. 'e have 

heard Shri A.K.BOSe,Learned ssc for the 

Respondents.In vie; of the suornission made, the 

CA is disposed of as 	not oeing pressed. 

Nil 


